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MESSAGES FROM RAJYA SABHA

SECRETARY: sir, I have to report
the following messages received from
the  Secretary-General of Rajya
Sabha:— '

(i) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
inform the Lok Sabha that the Rajya
Sabha, at its sitting held on the 17th
May, 1979, agreed without any am-
endment to the Estate Duty (Distri-
bution) Amendment Bili, 1979 which
was passed by the Lok Sabha at its
sitting held on the 9th May, 1979.”

(ii) “In accordance with the pro-
visions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, 1
am directed to return herewith the
Union Duties of Excise (Distribu-
tion) Bill 1979, which was passed
by the Lok Sabha at its sitting held
on the 9th May, 1979, and transmit-
ted to the Rajya Sabha for its re-
commendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard to
the said Bill"

(iii) “In accordance with the pro-
visiong of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Additional Duties of Excise (Goods
of Special Importance) Amendment
Bill, 1979, which was passed by the
Lok Sabha at its sitting held on the
9th May, 1979 and transmitted to
the Rajya Sabha for its recommenda-
tions and tp state that this House
hag no recommendations to make to
the Lok Sabha in regargd to the
said Bill.”

ASSENT ToO BILL

SECRETARY : Sir, T lay on the Table
the Finance Bili, 1979, passed by the
Houses of Parliament during the cur-
rent session and assented to since a
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report was last made to the House On
the 10th May, 1979,

COMMITTEE ON PAPERS LAID ON
THE TABLE

TWENTY-FIRST AND TWENTY-SECOND
REPORTS

SHRI KANWAR LAL GUPTA (Delhi
Sadar): I beg to present the Twenty-
first and Twenty-second Reports of the
Committee on Papers Laid on the
Table.

COMMITTEE ON PETITIONS

ELEVENTH REPORT AND MINUTES
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AIR (PREVENTION AND CONTROL
OF POLLUTION) BILL

(i) ReporRT OF JoINT COMMITTEE.

DR. KARAN SINGH (Udhampur):
I beg to present the Report of the
Joint Committee on the Bill to provide
for the prevention, control and abate-
ment of air polution, for the establish-
ment, with a view to carrying out the
aforesaid purpose, of Boards for the
prevention and control of air pollution,
for conferring on and assigning to such
Boards powers and functions relating
thereto and for matters connected
therewith,

(ii) EVIDENCE BEFORE JOINT COMMIT-
TEF

DR. KARAN SINGH: 1 beg to lay
on the Table the record of evidence



